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CENTRAL AOMINISTRATI VE TRIBWNaL PRINCIPAL BENCH

0a No,837/96

el
New D3lhi: this the 3~ day of February,2000.

HON *BLE MR, S. R ADIGE, VICE CHATAMAN( ) .

HON '8L £ M R.KUL OIP: SINGH, MEM8£R(D)

S oIo DBV»i Rdn’

No. 195/ D,

FRRD Uhit,

Delhi Poli ce,

NQU Delhi. ) L eeense mpli Canto

(By Adw cate: Shri Shankar Raju),

Jersus

Union of India, 1
Ministry of Home Affairs,

North Blodk,

New Delhi

(through Secretary )

2, The bmmissioner of P olics,

Police Headquarters, I.P,Estate,
New Oel hi., sesse0 Rospondents,

(8y adwcate: shri W jay Pandita).
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HON 'BLE MR. 5o R. ADIGE, VICE CLALRY AN () o
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*Heard both sides.

ouring hearing Shri shankar Raju enphasised that

the 1ist of witnesses appended with the Mgno dated

27,6094 enclosing the summary of allegjations did not

enclose brief details of the evidence to be 1lead by

each of them, as required under Rule 16(1) Dolhi

Police (P & A ) Rules.
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Shri Pandita contended that this point had

not been taken in the plesadings to which shri Raju

replied that as it was a legal point, it could be
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agitated at oy stage during hearing sven if 1
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had not been gpeocifi cally pleaded, Seeing merit in

this submission of shri Raju, Shri. Pandita was
granted an adjournment to show whether the

brief details of the ovidence to be led by gach

of the Pus had besn supplied to ‘gpplicant or not
but he was unable to sow that the sane h ad been

spplied to epplicant uhen the OE was initiated.

4, The aForamg;ﬁ.ﬁi_pngd,inF;miﬂ;y has been held
to be fatal to the departm ental proceedings conductaed
under the nelhi Police (P.‘&A) Rulgs, as held in a

number of rulings of the CATPB, one such being

Ona No.1890/93 S.I.Ravinder Kumar Vs. Delhi adnin. &
ano ther decided on 1537.99, hich itself refers to
parlier rulingss

S. Indeed raspondents thansel ves hava confiomed

this lagd position vide their Greul ar dated
25,9,97, a mpy of which is taken on record.

6. In the result, the DA succesds and is alloueds
The impugned orders are quashed and gpplicant sould

be restored his incrament with arrearse It will be
open to respondents to proceed in the DE in acoordancs
with 1y from the stage of supply of the brai ef details
of evidence to be lad by gach of tﬁa_PUS. In case
respondents dwose not to do so, thay should pass

app rop ri_.afe orders in aCcoArdance with rulas and -
instructions rejarding treatment of the period applican
renained under suspension, within 3 monthse from the date

of r eceipt of a oopy of this order. No coosts.
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